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12.9.97 ! Heard Mr A.K. Das, learned counsel
| 34 g . i for the applicant. The application is admitted.

fo o
C. ) Mr Das prays for an interim orderof
o i stay. Issue notice why the prayer for interim
1t " « -7‘“ GZJS . i order shall not be granted. Notice is returnable
Bavi .. . %-2-97 | i within two weeks. Mr S. Ali, learned Sr.
TR b C.G.S.C. receives notice. Let this case be

F-2 2 ser e
Ruistrar i I listed on 26.9.97. Meanwhile Annexure-B order
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shall not be given effect to.

on 26.9.97 for

of interim order and also for written statement.

List it consideration

The learned counsel for the applicant
i shall furnish the copy during the course of

the day.
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26.9.97 Written statement has been filed. However

I no cause has been shown regarding the prayer
The

12.9.97 shall continue until further orders.

for interim order. interim order passed
on

Let the case be listed on 12.12.97 for hearing.

ice-Chairman
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6.1 .98 There is né representaf;ion on

behalf of the applicant. Dismissed
for default. |
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